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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
RA No%55/2001 ¢
IN

0ATNo 2177/ 9. L
New Delhi? this the //’ day of Fébruary;2001;
HON'BLE’ MR, S,R.ADIGE,VICE CHAIRMAN(A):
HC_JN'BLEAMR;.KUL'DIP sx_mcn,msmﬁa(:r)

14 surindra singh(49/2),

s/o Sri Budh pPrakash,
R/o €=251;  Gali NoT'6,

Hardewuri’y Shahdaraﬁ
Delhis’ |

2. Rajinder Kumar(398 9/PCR),
s/o Lats Shyam Lal Sharmay
R/o Wz2=363,. Srinagar,
Shakurbasti, C

Delhi~-64 <eess.Reviay Applicantsi
”Versus

1. BovEd of NCT of Delhi

through its Chief Secretﬂry,
5, Sham Nath Marg,

 pelhi=54)

2. The Commlssioner of PDllCB
Delhlﬁ

Pocha Headquarters,
I1.P.Estata, |

‘ %uDdMﬂ , .
34 Addl Commlssionor of Pollce(HQ-1),
Police Headquarters,
I.P.Estate?

N ew Delhl. .....RBSpDndentsa
ORDER (BY CIRCULATION)
S.RLADIGE,VC(A)

Peruaed the RA‘

25 None of the grounds contained therein bring it
within the scope and ambit of Section 22(3) (f) AT
Act read with Order 47 Rule 1 CPC under which alone

any order/decision of the Tribunal can be rovieueds
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3’ . Revieu applicants have relied upon e_.Sp_ondents3
letter dated 124 1202000, uhich vas issued much
after the Tribunal's ordsr dated 26.7.2000 and does

not constitute adequate ground to uarrant revieu g

44 RA is rejectedd
(KU IP s NGH ) A s, R.ADI )

MEMBER 3) VICE CHAIRMAN(A)%

Jug/




